
NATIVE MILITARY CONVICTS ACT 1844 

ACT No. VIII. OF 1844 

(Rep., Act 7 of 1850) 

[9th April, 1844.] 

Passed by the Right Hon’ble the Governor General of India in Council, on the 9th April, 1844. 

 

       AN Act to authorize the Governments of Fort William in Bengal, Fort St. George and Bombay, to 

remove Native Officers, Soldiers and Followers imprisoned under Sentence of a Court Martial from one 

Prison to another.  

 

It. is hereby enacted, that whenever any Native Officer or Soldier, Follower, belong to the Forces of 

the East India Company, shall be a prisoner in any public prison or other place within the Territories 

subject to the Government of the said Company under sentence of any Court Martial, it shall be lawful for 

the Governor or Governor in Council (as the case may be) of the Presidency, in which such public prison 

or other place may be situated to give an order in writing to the Gaoler thereof, or other person in charge 

thereof, Commanding him to deliver up such prisoner to the person producing such order, and such 

Gaoler or other person shall deliver up such prisoner at any period of his imprisonment to the person 

producing such order either for his discharge or in order that he may be removed in Military custody to 

undergo the remainder of his sentence, to such other public prison or such other place as such Governor 

or Governor in Council (as the case may be) may direct, provided that such other public prison or other 

place shall be within the Presidency subject to the Government of the Governor or Governor in Council 

(as the case may be) who shall have given such order, and provided that the time of imprisonment on 

removal from one prison to another, or while the prisoner is in custody for any intermediate period shall 

be reckoned as part of the original period of imprisonment for which such prisoner shall have been 

sentenced.  

_______________ 


